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3 	28.3.6 

Office note as.o action (ii any) 
Order with Signature 	 taken on Order 

3 	Copy has boon surveo on the = erned 

r. 	anain Counsel r. 	. ±isr • 

dmit, Issue notice to the re pondent t 1-3 : J 

sho cause within our .week 	frm the dote cf 

recet of the notice as to 	t is u £ lictLOfl 

should not he alloved Reuisites ore said to' .ye 

teen fild. Chc)-  c1nd issue. 

VicE Chainan. 

4 30.3.9 

'ieiber ( Judl. 

None appears for the app icant on 

repeated calls. The application .s dismissed for 

default of the applicant,Mr.Gane war Rath,learned 

Standing Couise1(Central) is pr4ent  on behalf of 

the respondents. 

Jt- 
ice-Chairman 

er (Judicial) 

5 19.6. 
4,A.I6p bf 19Q 

None of the lawyers on reC)rd fcL the applicant 

appears. Perused the application or restoration. The 

cause mentioned is Vague and as sich is not sufficient. 

Verification the petition has not been properly done 

to show which of the facts i's true to the knowledge of the 

verificant. This Misc.application is dismised, 

A 
-,1 
/ 

Vice_Chairman 

Member(J) 

Ka1inja ]1udra;i, Cut1zck -2 


